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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, MNEW DELHI

0.A.NO.2250/2002
Thursday, this the 5th day of December, 2002

Hon’ble Shri Justice V.S.Aggarwal, Chairman
Hon’ble Shri S.A.T. Rizvi, Member (A)

Shri Rajender Pal Chawla
s/0 Lt. Shri Schan Lal Chawla
rio F~73%, Marciil Magar, MNew Delhi

Working as asstt. Laundry Supervisor

Laundry Department, Safdarjang Hospital

New Delhi LfApplicant
(B Aidwocate: Shri M.L.Chawla)
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1. Union of India
throwgh 1ts Sscrelary
Ministry of Mealth & Family Wslfars

Mirman Bhawan, New Qelhi-11
z. Principal & Medical Supsrintencdsznt
Safdarjang Hespital, '
Fey Delhi-1é
Z. Director General
Health Services - :
Mirman Bhawan, MNew Delhi-11
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. The applicant in the pressnt D& sesks benefit
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e the ACP Scheme on the ground that his appointments
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as  Electrician as well as Boller attendant fBﬁf% wepe -
directly made without him being promoted from one job ta
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th other. The <@ promotion to the post of assistant
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Umaryisor (A3) is an ad hoc promotion and the applinant
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retired from service while working as ad hoo  fssistant

Laundry Superwisor (ﬁLSﬁ
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< At the Instance of the learned counsel appearing

;;CWI behalf of the applicant, we have perused the extracts
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of ‘the serwvice book lately placed on record by hlm. Tl

entries available in the aforesaid extract would show

that the applicant was appointed as Elecﬁrician o
v 5 1964 in the pay scale of Rs.125-155/-. Thersatter,
according to the same extract, he was appointed as BA on
ﬁ7“8N19$5, i.e., after one yaar froh his appointment as
Electrician in the pavy scale of Rs.150-205/-. The:

entries further show that he was confirmed as Ba w.oe.f.

1.6.1971 and was thereafter promoted as ALS on  ad- hoo

bhasis in September, 1977. after a careful consideration

of the aforestated facts, we gelt an impression that his
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appointment as Ba could not have besen by way of promotion
) ) 1

as  he got appointed as B8 Jjust aﬂéar a wear atter he was
appointed as Electrician. Thare iz no entry 1in  the
aforesaid extract to show that his appointment as B& came
by  may of promotion. Inzofar as the pdst @f alLS is
concarned, there Iz, of course, an entrwy to'th@ effect
that he was promoted to that post From the sarlier post
of  Ba. It would thus seem that during the course of his
s@ryioes, thﬁ_applicaﬁt has sarned only one promotion and
should,  therefore, be entitled for sscond financisl
'upgradation' in terms of the acp Scheme.  In ths absence
of & proper antry.in the aforesaid extract taken from the
applicant’s service book, we are unable to oonclude
positively that he was directly appointed as Ba and Awﬂﬁ
not  so  appointed by way of promotion from the post of

t
Electriciar i is somethi hich
ian. This is something which the respondents

Will be abl

&

to  decide after a proper  and thorough
scrutiny of service record of the applicant.

., In the aforestated circumstances, we find it in

Zlirder and just to dispose of the present 08 at this wvery
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stage even wWithout issue notices to the respondents with
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@ direction to the respondants to gcrutinize th
record of the applicant carefully and thoroughly so as ta
Find out >for sure whethsr the applicant has indasd
received twoe regular promotions. IF he éﬁs fFound to have
received regular promotions. there will be no casse  for
the grant of financial upgradation under the ACP Schems.
U the other hand, iIf only one redular promotion has come
In  his way so far, there will be a case for considering

his coclaim for

i

econs Financial upgradation under the acpk
Scheme, This will, of caurae, be subject toll Fulfilment
ef all the other conditions laid down in the  relevant
Office Memqrandum issued by the DOR&T. We  diraot
goenrdingly .,

5 T prassnt 0a is dispozed of in the aforasstated
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terms.
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(S.A.T. Rizvi) (V.S.Aggarwal)
Member (&) Chairman
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